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{vii) Supplementary Statement
No. XXIV—Third Session,
1957. [See Appendix III,
annexure No. 80].

(vili) Supplementary Statement
No. XXX-—Second Session,
1987. ([See Appendix I,
annexure No. 91].

RuLEs MADE UNDER Dzrmr Drveror-
MENT ACT

The Minister of Health (Shri Kar-
markar): 1 beg to lay on the Table,
under Section 58 of the Delhi Deve-
lopment Act, 1957, a copy of each of
the following Rules:—

(i) The Delhi Development
(Master Plan and Zonal De-
velopment Plan) Rules, 1959,
published in Notification No.
G.S.R. 1348 dated the Sth
December, 1939. (Placed in
Library, See No. LT-1827/59].

(ii) The Delhi Development (Mis-
cellaneous) Rules, 1959, pub-
lished in Notification No. 1349
dated the 5th December,
1989, {Placed in Library, See
No LT-1828/59).

ADMINISTRATION RrpPORT or Dmimx
RoAD TRANSPORT AUTHORITY

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): I beg to lay on
the Table a copy of Administration
Report of the Delhi Road Transport
Authority for the year 1957-58. [Plac-
ed in Library, See No. LT-1829/59].

Rerorrs Or RrmasmrraTioNn Housmng
CORPORATION LIMITED

The Minister of Rehabilitation and
Minerity Affairs (Shri Mehr Chand
Khanna): I beg to lay on the Table,
under sub-section (1) of Section 639
of the Companies Act, 1966, a copy of
each of the following Reports:—

(1) Directors’ Report of the Re-
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ing 31st December, 1956 along
with the Audited Accounts.

(ii) Directors’ Report of the Re-
habilitation Housing Corpo-
ration Limited for the year
ending 31st December, 1957,
alongwith the Audited Ac-
counts, [Placed in Library,
See No. LT-1880/59}.

ANNUAL Rerorr or HeAvy ErrcTRICALS
Lxmrrep

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): On
behalf of Shri Manubhai Shah, I beg
to lay on the Table a copy of each of
the following papers:—

(i) Annual Report of the Heavy
Electricals Limited for the
year 19058-59 along with the
Audited Accounts and com-
ments of the Comptroller and
Auditor General thersou,
under sub-section (1) of Sec-
tion 839 of the Companies
Act, 1956

(ii) Review by Government of
the working of the Company.

(Placed in Library, See No. LT-1831/
89].

RxrorT or Dmecr TAxzs EnNQUIRY
CoMMITTER

The Minister of Revenne and Civil
Fxpenditure (Dr. B. Gopala Reddi):
I beg to lay on the Table & copy of
each of the following papers:

(1) Report of the Direct Taxes
Administration Enquiry Com-
mittee 1958-39.

(2) Memorandum of dissent,
comments and recommenda-
tions by Shri G. P. Xapadia
on the above report.
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